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Appellant by : Smt. Puja Somani, AR
Respondent by : Smt. Ruchika Sharma, Sr. DR
Date of Hearing : 24.02.2025
Date of Pronouncement : 24.02.2025
ORDER
Per Bench :

This is an appeal filed by the assessee against the order of the Ld.
Commissioner of Income Tax (Appeals), National Faceless Appeal Centre
(NFAC), Delhi [hereinafter referred to as “the Ld. CIT(A)”] vide order no.
ITBA/NFAC/S/250/2023-24/1058370640(1) dated 30.11.2023 passed
u/s. 250 of the Income Tax Act, 1961 (hereinafter referred to as “the Act”)
for AY 2015-16

2. Smt. Puja Somani, AR appeared on behalf of the assessee and Smt.

Ruchika Sharma, Sr. DR appeared on behalf of the revenue.

3. At the time of hearing, the Ld. AR as well as Ld. DR present here
have submitted that the assessee has availed Vivad-se-Vishwas Scheme,
2024 in respect of the impugned appeal. The necessary Form No. 4 has

also been submitted. The assessee has also filed a request for withdrawal
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of the appeal in so far as Form No. 4 has been issued by the revenue.
Consequently, the appeal of the assessee is dismissed on account of

availing Vivad-se-Vishwas Scheme, 2024.
4. In the result, the appeal of the assessee is dismissed.

Order pronounced in the open court.

Sd/- Sd/-
(Rakesh Mishra) (George Mathan)
Accountant Member Judicial Member

Dated: 24th February, 2025
JD, Sr. P.S.
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